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50, In this case,ld.coinsel for the

petitioner had indicated- that he will not

appear in the matter for the petitioner,

Thereafter, notice was sent to the petition
and the matter has been fixed today for

(=

hearing.Peticioner is absent.No reaquest

‘has also been made on her behalf seeking
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adj aa mmen.t, As

initely.we have, therefore, heard
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ld.Sr.caunsel appearing for the
land have also perused the reco
iin: the matter is concluded and
is posted to 20,4.2000 for deli
orders,
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this is a 1994 .matter,it/is}

not possiole to drag on the matter 'indefi-
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